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Bill No. 10 of 2015

THE HIMACHAL PRADESH SPORTS (REGISTRATION,
RECOGNITION AND REGULATION OF
ASSOCIATIONS) BILL, 2015

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to provide for regisiration, recognition and regulation of Sporis
Associations and lo facilitate and regulate the activities and affairs of
the Sports Associations in the State of Himachal Pradesh and also to
provide for recognition and regularization of the right to represent the
State of Himachal Pradesh and the various Revenue Districts in the
State and for matters connected therewith or incidental thereto.

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-sixth Year of the Republic of India as follows:—

CHAPTER-I
PRELIMINARY

1. This Act may be called the Himachal Pradesh Sports Shor title
(Registration, Recognition and Regulation of Associations) Act, 2015,

2. Inthis Act, unless the context otherwise requires,— Definitions.

(a) “Adhoc Executive Committee” means an Executive Body,
which is temporarily entrusted with the management of
the affairs of a Sports Association by the Registrar under
sections 25 and 27 of this Act;

(b) “affiliation” means establishment of a relationship for the
purpose of achieving the objectives of this Act:

(¢) “annual general meeting” means the annual meeting of the
General Body ofa Sports Association;



(d)
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(h)
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(k)
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“Certificate of affiliation” means the document issued by
the Himachal Pradesh State Sports Council or by the State
Level Sports Association or by the District Level Sports
Association, while granting affiliation under the provisions
of this Act and shall include a letter of affiliation issued by
the Himachal Pradesh Olympic Association;

“District” means a Revenue district in the State of
Himachal Pradesh;

“District Level Sports Association” means a sports unit,
which represents a Revenue district, in a particular game
or sports and is duly affiliated to the concerned District
Sports Council, State Level Sports Association or District
Olympic Association and whose affiliating State Level
Sports Association has applied for registration to the
Registrar;

“District Sports Council™” meansa Council operating ina
District under the control of the Himachal Pradesh State
Sports Council;

“election” means election of the Executive Body of a
Sports Association;

“Executive Body™ means a group of duly elected persons
who manage and control the affairs of a Sports

~ Association, by whateyver name called;

“Extraordinary general meeting"” means a special meeting
of the General Body of a Sports Association other than
an annual general meeting;

“Existing Sports Association” means the Sports
Associations which are in existence on the date of
commencement of this Act;

“General Body™ means the body of all voting and non-
voting members of a Sports Association;
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(m) “Government” means the Government of Himachal

()

| {0)

@)

(@

(r)

(s)

(1)

Pradesh;

“Himachal Pradesh Olympic Association™ means the
Association constituted for the purposes of representation
of the State of Himachal Pradesh in the National games
and which is recognized as such by the Indian Olympic
Associationand is duly affiliated to the Himachal Pradesh
State Sports Coungcil;

“Himachal Pradesh State Sports Council” means the
Coungil registered under the Societies Registration Act,
1860 or the Himachal Pradesh Societies Registration Act,
2006;

“observer” means a person appointed by the Registrar,
or by the Himachal Pradesh State Sports Council, or by
a District Sports Council or by a Sports Association, for
monitoring the elections and any other proceedings of a
Sports Association in accordance with the provisions of
this Act;

“office bearer” means any person who holds the post of
the President, the Secretary or the Treasurer in the
Executive Body of a Sports Association:

“prescribed * means prescribed by the rules made under

this Acty

“Primary Sports Body” means a sports unit operating in a
Revenue district which is neither a State Level Sports
Association nor a District Level Sports Association and
is working at Sub-Division or Tehsil or Village level and is
constituted by individuals and is affiliated to a District Level
Sports Association;

“Registrar” means the Registrar referred to in section 3 off
the Himachal Pradesh Societies Registration Act, 2006
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to perform the functions of the Registrar and includes any
persons appointed to assist the Registrar when exercising
all or any of the powers of the Registrar under this Act:

“Regulations™ means regulations framed by the Fxecutive
Body of a Sports Association in the matter of conducting
tournaments, coaching, training, Umpire’s clinic or any
other matter not covered under the bye- laws:

“SCHEDULE"” means SCHEDULE appended to this
Act;

“Special resolution™ means a resolution passed by two-
third majority of members present and voting in a General
Body meeting, the minutes of which are recorded and
signed by the office bearers and attested by the observer,
if any. Presence of at least half of the total number of
voters shall constitute a quorum for this purpose;

“Sports Association” means a State Level Sports
Association, District Level Sports Association or a
Primary Sports Body constituted to promote sports and
games in the State including sports academies or any other
body (by whatever name called) run by such Sports
Associations;

“State Level Sports Association” means an elected
representative body of District Level Sports Association
for particular game or sports in the State which is affiliated
to the Himachal Pradesh State Sports Council and being
eligible under Schedule ‘B’ has applied for registration
under this Act to the Registrar;

“Selection Committee” means committee constituted by
the State Level Sports Association for selection of players
which shall have fifty percent representation from District
Association; and

(za) “State” means the State of Himachal Pradesh.

10
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CHAPTER-1I
REGISTRATION AND CONSTITUTION OF SPORTS
ASSOCIATIONS

3. Every Sports Association other than a Primary Sports Body
shall be required to be registered under the provisions of this Act.

4. (1) The Registrar of Societies shall be the Registrar for the
purposes of this Act, and he may obtain the assistance of the Himachal Pradesh
State Sports Council for the discharge of his functions under the provisions
ofthis Act. '

(2) The Government may, by a general or special order and subject
to such conditions, as it may think fit, confer on any officer, the power to
perform the duties of the Registrar under this Act.

(3) The Registrar may, by general or special order and subject to
such conditions as he may think fit, delegate all or any of his powers or
functions under this Acttoany officer subordinate to him.

(4) The officer to be appointed under sub-sections (2) and (3)
shall not be below the rank of an Assistant Registrar, Co-operative Societies.

5. (1)A State Level Sports Association relating to the sports
specified in SCHEDULE ‘B’ and any other future State Level Sports
Association for a game or sport not presently covered by SCHEDULE ‘B’
and added to the SCHEDULE B’ under the provisions of this Act and its
affiliated District Level Sports Associations shall apply for registration of
the Association, stating therein the name, address, area represented, game
or sports represented by the Sports Associations and with complete details
of the Executive Body and accompanied with the documents specified in
SCHEDULE “A’.

(2) ADistrict Level Sports Association may make an application
for registration within a period of three months after its affiliating State Level
Sports Association has received the Certificate of Registration.

(3) The registration fee or any other fee as the Government may
determine and notify, shall be chargeable from the Sports Association for
registration.

Compulsory
registration

Registrar.

Application
for
Registration
of Sporis
Association.
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Registration 6. (1) After the Registrar is satisfied that the proposed Sports
o Sper . Association complies with the provisions of this Act, and the rules made
thereunder, he may, within thirty days from the date of receipt of application,
register the Sports Association together with its bye-laws and issue a certificate
thereof under his hand and seal.

(2) If the Registrar finds that the requirement of sub-section (1) is
not satisfied, he shall, after giving a fifteen days notice to the applicant and an
opportunity of being heard, pass appropriate order.

Ffﬂ“:":sl“f 7. Subject to the provisions of this Act. every Sports Association
consuimuoen

of a spons Shall frame its constitution which shall consist of the following:—

Association.
(a) Part'A’—Memorandum containing its aims and objectives and
area of operation;

(b) Part ‘B’ —bye-laws.

Bye-laws 8. (1) Subject to the provisions of this Act, every Sports
Association which seeks reglstraimn under this Act, shall make, amongst
other things, the following provisions in its bye-laws, namely:—

(a) the Executive Body of the Sports Association shall be elected
in a democratic manner in periodical elections;

(h) the elections of the Executive Body shall be held atleast once in

~ every four years;

(¢) the District Level Associations shall make provisions to abide
by those decisions or directions of the concerned State Level
Sports Association, which are in consonance with the provisions
of'this Act; and

(d) the provisions to encourage the sports and sports persons of
every section of the society without any discrimination.

(2) Every Sports Association shall incorporate a procedure for
elections inits bye-laws, which shall, among other provisions, comprise the
following:-—

{a) provision ofan independent election officer:

Ly
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(b) publication of a voters’ list before issue of notice of election;

(c) minimum twenty one days notice forelections, issued under the
name and seal of the Secretary of the Association, accompanied
by the audited accounts for the previous year and valid voters’
list;

(d) provision for receiving nominations at least three days in advance:
and

(e) | provision for holding elections by secret ballot.

(3) Subject to the provisions of sub-section (4). every amendment
in the bye-laws shall be, as soon as possible, passed by a special resolution
and approved and registered by the Registrar under the provisions of this
Act,

(4) Ifthe Registrar is of the opinion that the proposed amendment
is not inaccordance with the provisions of this Act, he may return the proposed
amendment alongwith the reasons to the Sports Association for reconsidering
the same. The Sports Association shall, thereafter, reconsider the proposed
amendment and resubmit fresh proposed amendments to the Registrar. after
brining it inaccordance with the provisions of this Act and after meeting the
objections made, thereafter the Registrar shall either approve or disapprove
the proposed amendments and communicate his order with reasons to the
concerned Sports Association.

9. (1) EveryDistrict Level Sports Association registered under
this Act, shall be a member of the concerned State Level Sports Association.

{2) Every Primary Sports Body shall be a member of the concerned
District Level Sports Association. '

(3) Subject to the provisions of this Act, any addition, deletion or
change in the membership can be made only at a General Body meeting of a
Sports Association.

(4)  ASports Association may prescribe conditions and procedure
of granting membership in its bye-laws.

Membership
of 8 Sports
Association,
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10. (1) AState Level Sports Associations shall be constituted
by aminimum of seven District Level Sports Associations.

(2) A District Level Sports Association shall be constituted by a
minimum of five Primary Sports Bodies.

(3) A Primary Sports Body shall be constituted by a minimum of
seven individuals.

11. There shall bea minimum of five and a maximum of twenty one
members including the office bearers in the Executive Body of a Sports
Association.

12. (1)Notwithstanding anything contained in this Act, the Himachal
Pradesh Olympic Association shall be given affiliation by the Himachal
Pradesh State Sports Council, and shall be considered as the State Level
Sports Association and shall give affiliation to the State Level Sports
Association registered under this Act for the games or sports recognized for
participation in the Olympic Games, Asian Games or Commonwealth Games,
and for the purpose of representing the State of Himachal Pradesh in the
National Games or any other events conducted by the Indian Olympic
Association.

2) The Distriet Olympic Associations shall affiliate the District L evel
Sports Associations registered under this Act.

(3) The Himachal Pradesh Olympic Association or any of its
affiliated bodies may perform any other task relating to sports which the
Govemnment or the Himachal Pradesh State Sports Council may entrust to it.

(4) The Himachal Pradesh Olympic Association and its constituent
District Olympic Associations shall issue letters of affiliation to the registered
Sports Associations falling under sub-section (1) and sub-section (2) within
thirty days from the date of application.
CHAPTER-1I
ELECTIONS OF SPORTS ASSOCIATIONS
13. (1) Election of the Executive Body of a State Level Sports

Association shall be held in the presence of an observer of the Himachal
Pradesh State Sports Council. Election of the Executive Body of a District

W
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Level Sports Associations shall be held in the presence of an observer of its
State Level Sports Association and observer of the District Sports Council.

(2) Onconclusion ofthe election of the Executive Body of a Sports
Association, the election officer shall issue a certificate, duly countersigned
by the observer(s) giving the names and addresses of the elected members.

{3) Onissuance of such certificate under sub-section (2), the elected
Executive Body shall take charge of the Sports Association.

(4) The election officer shall take charge of the Sports Association
and shall send the copies of such certificate to the Registrar and the Himachal
Pradesh State Sports Couneil.

14. (1) Every member of a Primary Sports Body shall have the
right to cast one vote in the election of its Executive Body.

(2) The President and Secretary of the affiliated Primary Sports
Body shall have one vote each in the election of the Executive Body of a

District Level Sports Association.

"~ (3) The President and Secretary of the District Level Sports
Association shall have one vote each in the election of the State Level Sports
Association.

(4) No outgoing office bearers and Executive Members of any
Sports Association shall have a right to cast their vote for the election of the
Executive Body of the Sports Association.

(3) Noindividual member or life member of any Sports Association
shall have a right to cast his vote for the election of the Executive Body of the

Sports Association.

(6) The procedure for determining the authorisation of persons for
the purpose of casting a vote on behalf of a Sports Association shall be such
as may be prescribed by the bye-laws of a Sports Association.

15. (1) Allindividual members shall be eligible to contest the
elections of a Pnimary Sports Body.

(2) Elected office bearers of all the affiliated Primary Sports Bodies
shall be eligible to contest the elections of a District level Sports Association.

Voting
right.

Eligibility
for
contesting
election.
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(3) Elected office bearers of all the affiliated District Level Sports
Associations shall be eligible to contest the elections ofa State Level Sports
Association.

(4) Anyone contesting an election must possess the qualifications
prescribed in SCHEDULE *C’ to this Acton the date of notification of the
elections.

CHAPTER-IV
SETTLEMENT OF DISPUTES

16. (1)Ifany dispute arises touching the constitution, management
activity, election or claim to affiliation of any Sports Association, the same
shall be resolved through coniliation and arbitration.

(2) TheLegal Remembrancer-cum-Principal Secretary (Law) to
the Government shall be the sole Arbitrator for the purpose of arbitration
proceedings under sub-section(1).

(3) The Arbitration and Congiliation Act, 1996, shall apply to the
conciliation and arbitration proceedings referred under sub-section (1).

CHAPTER-V
ACCOUNTS, AUDIT AND INSPECTION

17. (1) Every Sports Association shall have its own fund.

(2) The Sports Associations may accept grants and donations from
the Central or State Governments or a local authority or any idividual or
body, whether incorporated or not or the donations from sponsors or
promoters, for all or any of the purposes of this Act.

(3) The Government may give such grants, as it may consider
necessary to the Sports Associations.

(4) All money received by oron behalf of the Sports Associations
by virtue of this Act shall constitute the fund of the Sports Associations.
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(5) Allmoney specified in this section and forming part of the fund
of the Sports Associations shall be deposited in any of the Himachal Pradesh
State Co-operative Bank or in any Nationalised Bank.

(6) Such account shall be operated by such authority or person. in
such manner and in such form, as may be prescribed.

18. Every sports Association shall maintain and keep ifs accounts Accounts.
up to date.

19. Every State Level Sports Association shall get its accounts Audit
audited by a Chartered Accountant and shall make appropriate arrangement
for auditing of accounts of its affiliated Districts Level Sports Associations.

20. The Statement of the audited accounts shall be sent within six Returns.
months of the closing of the financial year by the Primary Sports Body to its
District Level Sports Associations, by the District Level Sports Associations
1o its State Level Sports Associations and by the State Level Sports
Assaciation to the Himachal Pradesh State Sports Council.

21. (1) The Registrar or the Himachal Pradesh State Sports Power to

, . i o . . all fi
Council may call for any record of a Sports Association required foran 7 " ne
enquiry under this Act. inspection

(2) The State Level Sports Association may call for any record of
an affiliated Districts Level Sports Association required for an enquiry under
this Act.

CHAPTER-VI
DISAFFILIATION, INQUIRY AND DISQUALIFICATION

22, (1) A State Level Sports Association may, after giving an Disatfiliation.
opportunity of being heard, disaffiliate any District Level Sports Association
which has not fulfilled any of the obligations laid down in the Chapter VIl of
this Act for two years in succession and inform the Registrar, who may
thereafter take appropriate action under section 23.

(2) The Himachal Pradesh State Sports Council may, after giving
due hearing, disaffiliate any State Level Sports Association which has not
fulfilled any of the obligations laid down in the Chapter VIIT of this Act for



12

two years in succession and inform the Registrar, who may. thereafter take
appropriate action under section 25.

Crounds for 23, (U
disqualifica-
on

(a)

(b)

(©)

(d)

(©)

A Sports Association shall be liable to action if—

fails to maintain accounts and submit the same under
section 19 or fails to produce the same when called for
inspection, or

if the Sports Association fails to hold clections
inaccordance with its bye-laws, or, as the case may be,
when enjoined by the provisions of Chapter-VIL or

if the Sports Association fails to carry out its obligations
under Chapter-VII1, or

if the Sports Association or any of its office bearer or any
other member of the Executive Body misappropriates the
funds for his personal gains or mismanages the affairs of
the Sports Association to give undue benefit to any other
person, or

ifthe Sports Association is disaffiliated under section 22.

(2) AState Level Sports Association may, after giving opportunity
of being heard, recommend to the Registrar that a District Level Sports
Association affiliated to it may be disqualified if it—

{a) does not follow the directions of the State Level Sports
Association in the matter of conducting tournaments and
contravenes its regulations, or

(b) does not pay the affiliation fee, or

{¢) otherwise contravenes the provisions of its own registered bye-

laws.

Inquiry. 24. (1 )y The chisirar may,—

(a)

on the request of Himachal Pradesh State Sports Council,
or

(b) on the request of a State Level Sports Association, or
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(c) . on the request of not less than one tenth of the total
members of a Sports Association, or

(d) onhisown motion, hold an inquiry, either himselforby a
person duly authorized by him.

(2) The Registrar or the person authorized by him shall, for the
purpose of any inquiry, have all.the powers to inspect records, direct
production and take copy of any document of the concerned Sports
Assaciation, for the purpose of inquiry.

25, (1)After holding an inquiry, the Registrar, after giving an
opportunity of being heard to the affected Sports Association may, —

| (a) appomt an Adhoc Executive C‘ommmee and cause to hold fresh
elections of the Executive Body within three months; and

(b) in the case of xmsdppropnauon of funds, take action
inaccordance with law.

2) No existing office bearer of a %’pbrts Association who is
disqualified under sub-section (1) shall be eligible to contest elections of any
Sports Association for a perlod of six years from 1he date of such

disqualification.

26. (1) No person or group of persons, either individually or
collectively shall represent or be allowed to represent the State of Himachal
Pradesh in any games or sports without being authorized by a Statc Level
Sports Association.

(2) No Sports Association shall be entitled to use the description
‘Himachal’ or,‘Himachal Pradesh’ or use the name of a District as part of its
name or undertake any sports activity which results in representing the State
of Himachal Pradesh or a District, as an affiliated unit of any National
Federation, Board, or Association purporting to represent India, or in any
other manner whatsoever, unless such Sports Association is registered as a
State Level Sports Association or a District Level Sports Association under
this Act.

Disqualification

Prohibition
to
represent
Or 1o yse
the name
of the Swate
or the
Pistrict.
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(3) Whoever contravenes the provisions of sub-section (1) or sub-
section (2) shall, on conviction, be punished with imprisonment for a term
not exceeding six months or with fine or with both.

(4) Nocourt shall take cognizance of any offence under this section,
except upon a complaint made in writing by the Registrar or any officer

authorized by him.
CHAPTER-VII
TRANSITION
Recognition. 27. (1)AnAssociation undertaking games or sports activities at

the State or the District level and is already registered under the Societies
Registration Act, 1860 or the Himachal Pradesh Societies Registration Act,
2006 shall be required to bring its bye-laws in conformity mth the provisions
of this Act tw the satisfaction of the Registrar.

(2) If bye-laws are not amended as required under sub-section
(1), the Executive Body of the Sports Association shall be superseded by
the Registrarand an Adhoc Executive Commitiee shall be appointed to manage
the affairs of the Sports. Assocxanon

(3) TheAdhoc Executwe Committee shall call an Extraordinary
General Meeting and get amended bye-laws approved within thlrty days of
taking charge.

(4) After the amendment of bye-laws, fresh elections shall be held
within thirty days from the date of such amendment in the cases, wherc —

(a) suchamendment has been made after superseding the earlier
elected Executive Body., or

. (b) _carlier elected Executive Body has beeri lected by a voting
- collegmm which comprised members other mamhose provided
mdcrﬁusAct o

vaxded that the votmg cnllegmm and ehglbmty of elecwd pm'sons
for mtestmgelecuons oftheir affiliating Associations shall bedetennmed on
the basis of sub-section (5).
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(5) Notwithstanding anything contained in this Act, at the
commencement of this Act. the elected office bearers of the Executive Bodies
of various State Level Sports Associations and District Eevel Sports
Associations shall be determined in the following manner for the purpose of
conducnng any ﬁ'esh e{echons under subsecnon {4) —

(a) for the'State Level'-Spons Associations specified in
SCHEDULE ‘B’ on the basis of the retums filed by the affiliated
State Level Sports Associations with the Himachal Pradesh
State Sports Council and the record available with the imachal

Pradesh State Sports Council either based on such retumsor

on the basis of records of the Relevant District Sports Coungil
on the date of commencement of this Act; and

- (b) forthe District Level Sports Associations, primarily on the
" basis of returns filed by the affiliated State Level Sports
Associations with the Himachal Pradesh State Sports Council
and, if such returns are not available; on the basis of record of
affiliation available with the District Sportanmcﬂ on the date

of commencement of thisAct. j

28. (1Y Nomﬁthstm&ng'aﬁyﬁﬁng contained in any other law for
the time being in force, the registration of all the Sports Associations which
are registered under the Societies Registration Act, 1860 or the Himachal
Pradesh Societies Registration Act, 2006, and have applicd for registration
and recognition under section 27 shall cease to exist from the date of such
application.

(2) Notwithstanding the cessation of registration of an association
under sub-section (1), all the claims accrued or liabilities incurred or
proceedings initiated prior to the date of commencement of this Act shall be
claimed, suffered or, as the case ma}fbe contmued as 1f the t‘E‘ngH'BUOIl has
notceasedtoexist.

(3)_ Oncessation of registration of an association under sub-section
(N, the pmperty of the association shall, subject to the bye-laws of the

assciation, continue to vestin such persons or body of persons in whom the
property vested immediately. before the date of commencement of this Act.

Cessation
of
registration.
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CHAPTER-VIII
RIGHTS AND OBLIGATIONS OF SPORTS ASSOCITIONS

Right to 29. Every Sports Association shall have the right to participate in
pariicipate. the sponsacuwueswndmtad by the Sports Association to which it is affiliated,
subject to the provisions of the bye-laws and regulations of the affiliating

Sports Associatiomn
Obligations | 30 - Every State Level ’Sp&m‘- Association other than Himachal
of the Sta¢. Pradesh Olympic Association shall-—
Sports ) ; gl £ : ‘ .
ASSpci s, (a) co_nduqi at least one inter-district State Championship, for the
seniors and juniors every year,
(b,j send its players and teams 10 pamclpat:e at the National Level;
(c_) arrange to pmwdcmund the year tnmmgand cuackung facilities
. forthe players ither by itselfor in association with Himachal
Pradesh State Sports Council,
{d).. arrange to give such prizes, scholarships, medalsand other such
facilities as would encourage the sports persons;
(e) . ensure that thf:re isno s::xual harassmem of the players or any
. .other person engagact in.sports activities; and
(f) ensure prevention of wrong disclosure of age t:ly any playér.
Obligations . Lo 0Bk Eve:ry District Level E;pﬂns As:somanon other than a District
e Levelﬂiym;ueAssocLauansha]k— |
Level i {] i A1V RE i ; b
o e (a) cnnducl at 1cast one District Level Championship each for the

seniors and the juniors every year;
" (b send it players and teams to participate aithe State Level;
e "armlgempmwdettmnmgmd' silities for the players

" gither by itsel for in association with Himachal Pradesh State
Sports Council;
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(d) arrange to give such prizes. scholarships, medals and other such
facilities as wouldencourage the sportspersons;,

(&) ensure that there is no sexual harassment of the players or any
other person engaged in sports activities; and

1 (f) ensure prevennem of wrong dlsclosure of dgc by any player.

CHAP I”ER-]X
MISCELLANEOUS

32. (1)The Govemmentmay, by notification inthe Officials Gazefte, Power 1
make rules for carrying out the purposes of this Act; " make rules

(2) Al rules made under this Act shall be laid, as soon as may be
after they are so made, before the House of the State Legislature, whileitis
in session fora permd not less than fourteen days which may be comprised
in one session or in two successive sessions and if; before the expiry of the
session in which they are so laid or of the session immediately following, the
House of the State Legislature makes any modification in any of such rules or
resolve that any such rule should not be made, such rules shall, thereafier,
have effect only in such modified form or be of no effect, as the case may be,
so, however, that any such modification or annulment shall be without
prejudice to the validity of any thing previously done ﬂw.eremder

33. Ifany difficulty arises in giving effect to the provisions of this Power fo
Act, the Government may, by general or special order, publishedinthe Official gimeuties,
Gazette, give such directions as are not inconsistent with the provisions of
this Act and may appear to be necessa:y or expedlent for the purpose: nf

removing suchdifficulty :

Provided that the powers conferred under this sacti on shall not be
exercised after the lapse of two years from the date of commencement of
this Act.

34. No suit, prosecution or other legal proceedings shall lic against Prowetion
the Government or any authority or officer or servant of the Government for :1::: o
any thing which is in good faith done or intended to be done, or for any geod faith
action taken in carrying out the provisions of this Act or the rules made
thereunder.
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Power 10 * ' 35. The following procedure shall govem any addition or alteration
?‘cﬁ&uaw and deletion from the SCHEDULES ‘A’ "B, *C*and ‘D":—
(a) The Himichal Pradesh State Sports Council may send a written
adviceto the Registrar after passing a Special Resolution;

~{b) " Upori receiving the written advice, the Registrar shall publish a
notice of the proposed addmon, alteration or deletion;

{¢) Uponexpiry of thnrty days from the publication of such notice,
the proposed amendment shall be considered by the
Governmeént, and if , the Government thinks it fit, it may, by
notification in the Official Gazette; amend the concerned
+.SCHEDULE::

Provwedmatallnohﬁcatxons nsmwdundcrﬂns section shall be
lzud as soon as may be, after they are so issued, before tbc House of the
State Legxslatnt

Appesl and .1, 36 Any Spons Assocnatxon or pcrson aggrieved by an order

rViSION made by the Registrar. under the provnsxons of this Act, may appeal
agamstsuchmdex; to the Secretary (Youth Sm'vlces & Sports) Government
of Himachal Pradesh thh in thirty days fmm the date of ordcr, whose
decision shall be final.

Savings. | 3‘7. All lawﬁ.xl acuons taken or puxported to have been takcn bya
SpomAssocxanon under the Socxenes ReglsuanonAct, 1860 orthe Himachal
Pradesh Societies RegtsnanonAct, 2006 priorto the coxruncncemem of this
Act, shall be deemed to have been taken by virtue ofxts being reglstered as
a Sports Association under this Act.
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SCHERULE-"A" ;...
(See sections Sand 35)

' 13wl

List of documents necessary for ragistmnon —

1.

e L o

o Ly

List of members attested by a- Maglstmbe ora; Nomny Pubhc, .
List of elected members of the Executive Body; . - G
Certificate of affiliation with the National Federation, State SportsMoclalmn
Memeorandum and bye-laws mad&' haccordance with theprowslons of this Act (in
two sets); ' . ‘

List of members of the last genzral mecﬁng;
In the case of an existing association; an
conformity with the provisions of this Act; - ;
Listof atleast seven District level units duly app(ovedandaﬁihated wnhthc State unit
(not required for registration of Winter Sports Association);and ..

Up to date audited accounts for the unmedxately pracedmg ﬁnancxal year.

10 brmg the bye -laws in

SCHEDULE-B'
(See section 5,27 and 35)

State Level Sports Associations eligible for reglstran.nn sy

i

LS

©® o v

10.
11.
12.
13.
14.
15,
16.
17.
18.

Himachal Pradesh Archery Association.
Himachal Pradesh Athletics Association. -
Himachal Pradesh Badminton Association.
Himachal Pradesh Basketball Assoclanon.
Himachal Pradesh Billiards Association.
Himachal Pradesh Body Building Association.
Himachal Pradesh Boxing Association:. .~
Himachal Pradesh Bridge Association.

Himachal Pradesh Carrom Association.

Himachal Pradesh Chess Association.
Himachal Pradesh Cricket Association.
Himachal Pradesh Cyeling Association.
Himachal Pradesh Football Association.
Himachal Pradesh Golf Association, .~
Himachal Pradesh Gymnastic Association.
Himachal Pradesh Handball Association. . -
Himachal Pradesh Hockey Association. '« &
Himachal Pradesh Judo Association.



19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33
34.
35.
36.
37.
38.
39.

41.
42,

20
Himachal Pradesh Kabaddi Association.
Himachal Pradesh Karate-do Association.
Himachal Pradesh Kho-Kho Association.
Himachal Pradesh Power Lifting Association.
Himachal Pradesh Rifle Shooting Association.
Himachal Pradesh Skiing Association.
Himachal Pradesh Squash Association.
Himachal Pradesh Softball Association.
Himachal Pradesh Swimming Association.
Himachal Pradesh Table Tennis Association.
Himachal Pradesh Taekwondo Association.
Himachal Pradesh Tennis Association.
Himachal Pradesh Volleyball Association.
Himachal Pradesh Weight Lifting Association.
Himachal Pradesh Wrestling (Indian Style) Association.
Himachal Pradesh Indoor Cricket Association.
Himachal Pradesh Ice Skating Association.
Himachal Pradesh Korfball Association. -
Himachal Pradesh Net Ball Association.
Himachal Pradesh Olympic Association.
Himachal Pradesh Throw Ball Association
Himachal Pradesh Winter Sports Association.
Himachal Pradesh Wushu Association.
Himachal Pradesh Yoga Association.

SCHEDULE-C”
[Seesection 15(4)]

Qualifications for contesting elections and holding the post of an office bearer:—

1.

ol o

on

Should be a bonafide resident of Himachal Pradesh;

Should have knowledge/experience of the concerned games;

For the purpose of this Act, the bonafide Himachali shall mean,—
(a) permanent resident of Himachal Pradesh:

(b) working in Himachal Pradesh for the last 15 years; or

(¢) possesses immovable property in Himachal Pradesh:

Has not been convicted in any criminal case;

Has not been declared insolvent; and

Has not been disqualified from participating inany game orevent.
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SCHEDULE-D’
(See section 35)

Record to be maintained by a Sport Association:—

Al il L

Register of Members;

Minutes Book of the meetings of the Executive Body;
Minutes Book of the meetings of the General Body,
Register of accounts;

Record of activities, events and achievements; and
Record of certificates/award (event-wise).

ah,

Chief Blinintar
Himachal Frardeah

H



STATEMENT OF OBJECTS AND REASONS

At present there is no regulation for the Sports Associations with regard to their registration,
constitution, provisions pertaining to elections and their proper functioning for promotion of sports
and financial accountability. In order to bring all the Associations under uniform regulations, it has
been decided to bring a legislation. This legislation seeks to achieve the overall purpose of promoting
sports and games in the State of Himachal Pradesh right from the village level upto State Level and
thereby inculcate the love for sports and games. It is also aimed at o provide provisions for the
registration, recognition and regulation of the sports Associations and to facilitate and regulate the
activities and affairs of the Sports Association in the State of Himachal Pradesh. Under this legislation
provisions are being made for the recognition and regulation of the activities, election, functions of
the Sports Associations and their various Revenue District-units in the State. At the same time the
overall object of this law is also to democratize the Sports Associations and thereby enable them
to manage their activities relating to the sports affairs in the best interest of the sports at the State,
National and International level. _

(VIRBHADRA SINGH)
Pl eplicalst Chief Minister

\':‘ i

l

s T et .ﬂ_;m
mrlaglly

FINANCIAL MEMORANDUM

The provisions of this Bill, if enacted, shall be implemented through the existing Government
machinery. As such, there shall be no additional expenditure out of the State exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 32 of the Bill seeks to empower the State Government to make rules for L&Il’yll]g
out the purposes of this Act. The proposed delegation of power is essential and normal in character.



THE HIMACHAL PRADESH SPORTS (REGISTRATION, RECOGNITION
AND REGULATION OF ASSOCIATIONS) BILL, 2015

A
BILL

io provide for registration, recognition and regulation of Sports Associations and to
facilitate and regulate the activities and affairs of the Sports Associations in the State af
Himachal Pradesh and also to provide for recognition and regularization of the right fo
represent the State of Himachal Pradesh and the various Revenue Districts in the State and

for matters connected therewith or incidental thereto.

 (VIRBHADRA SINGH)
W erlicated Chief Minister
y

Z&‘ff.’i

Chiz* tai-istar

(DEVENDER KUMAR SHARMA) Himzc el Pradeah
LR-cum-Pr. Secretary (Law).



